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Record of Proceedings

The representative of the petitioner submitted that the instant petition is filed for
determination of tariff of 10 assets under “Inter-Regional System Strengthening Scheme
in WR & NR (Part-B)” in Northern Region & Western Region. He submitted that initially
tariff was claimed for ten assets in the petition and later Assets-l to VII have been
combined and accordingly tariff is claimed for four assets now. He submitted that the
details of these assets are given in affidavit dated 15.9.2018. As per the Investment
Approval dated 24.12.2014, assets were scheduled to be put into commercial operation
within 40 months, i.e. by 23.4.2018 and all the four assets were put into commercial
operation within the scheduled timeline and there is no time over-run. He submitted that
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the instant assets were put into commercial within the timeline of 40 months specified in
the 2014 Tariff Regulations for grant of additional ROE of 0.5% and accordingly
requested to allow the additional ROE of 0.5% for the instant assets.

2. Leaned counsel for BRPL submitted that the petitioner has stated that OPGW is
used in place of earth wire but has not submitted whether all the fibres are used by the
petitioner or leased out to others and requested to direct the petitioner to submit the
details. He requested to consider the issues raised in their reply filed vide affidavits
dated 24.7.2018 and 10.9.2018.

3. After hearing the parties, the Commission reserved the order in the petition.
By order of the Commission
Sd/-

(T. Rout)
Chief (Law)
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